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Form of supply of the Information to the applicant

(See Rule 4(3)

No.RTIA/DR-HCIND/ L1 ¢ 7 Indore, Dated 27-02-2015

From:

The Deputy Registrar,
State Public Information Officer,
High Court of M.P.,Bench at Indore.

To,
Mr.Anil Ojha, Advocate,
63/1, Sumit Apptt.,
Snehlataganj,
indore.

Please refer to your application dated 27.01.2015 registered at our
1.D.No 57/2014-15, addressed to the undersigned regarding supply of
information under Right to Information Act,2005. As per the office report
dated 26-02-2015 and as desired by you is ready and same is enclosed for
your reference.

As per Section 19 of the Right to Information Act,2005, you may file
an appeal to the Appellate Authority (Principal Registrar, High Court of
M.P., Indore Bench) within 30 days of the issue of this order.

Encl.: As above.
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High Court of M.P.:

Annexure 2

Bench at Indore

Year Wise Couint of Cases Disposed in Peremptory
Jrder as on 07.02.2015

Count of Cases
Ser.No. |Year disposed in Peremptory
order
1 2005 116
2 2006 88
3 2007 121
4 2008 99
£ 2009 172
G 2010 232
I 2011 451
£ 2012 464
O 2013 810
10 2014 2678
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